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 were  armed  with  country-made  pis-
 tolg  and  when  Police  tried  to  stop
 them,  they  starteq  throwing  tones
 and  bricks  oN  police  and  also  fired
 from  these  country-made  pistols  with
 which  they  were  equipped,  thus  re-
 sulting  in  injuries  to  the  Policemen  on
 duty.  With  these  acts  of  Lok  Dal
 party  workers,  the  area  has  become
 unsafe  for  common  persong  specially
 for  the  weaker  sections  of  society.
 Responsible  person,  were  present  at
 the  scene  of  incident.

 I  request  this  matter  must  be  taken
 on  top  most  priority  to  restore  the
 confidence  in  safety  in  this  area,

 14.54  hrs.

 BRAHMAPUTRA  BOARD  BILL-
 Contd.

 MR.  DEPUTY-SPEAKER:  Now  we
 take  up  further  consideration  of  the

 Brahmaputra  Board  Bill.

 Mr.  R.  L.  P.  Verma  was  on  his  legs.
 You  have  already  taken  5  minutes.
 Now  only  4  minutes  are  left  for  this.

 SOME  HON.  MEMBERS:  Sir,  the
 time  should  be  extended  for  this  jtem.

 MR.  DEPUTY-SPEAKER:  There
 are  ten  more  members  who  want  to

 speak.  Should  we  extend  the  time?

 1  want  to  know  the  views  of  the
 Minister.

 THE  MINISTER  OF  PARLIAMEN.

 TARY  AFFAIRS  (SHRI  BHISHMA

 NARAIN  SINGH):  We  have  no

 objection.

 MR.  DEPUTY-SPEAKER:  For

 how  much  time  shal]  we  extend  it?

 SHRI  BHISHMA  NARAIN  SINGH:

 It  is  left  to  you.

 MR.  DEPUTY-SPEAKER:  I  think

 one  hour  will  be  all  right.  Is  it  the

 pleasure  of  the  House  to  extend  the

 time  for  this  item  by  one  hour?
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 =
 EVERAL  HON.  MEMBERS:  Yes,

 ir.

 MR.  DEPUTY-SPEAKER:  So,  the
 House  agrees.  The  time  is  extended
 by  one  hour.

 Now,  Mr.  R.  L.  P.  Verma.

 श्री  रीत लाल  प्रसाद  वर्मा  (कोडरमा) : उपा- उपा-

 ध्यक्ष  महोदय,  कल  हमार  सत्तारूढ़  दल  के

 HS  माननीय  सदस्य--श्री  सत्यनारायण  'राव

 जी  आर  श्री  गिरधारी  लाल  व्यास  जी  कह  रह

 थे  कि  33  वार  में  करू  नहीं  हूआ,  खास

 1979  ®  मार्च  महीने  मे  पेश  हुआ  था  ।

 पाठी  की  सरकार  के  भूतपूर्व  कृषि  तथा

 मंत्री  श्री  सुरजीत  सिंह  बरनाला  ने

 इसका  पेक्  किया  था  आर  इसे  मन्जूर  कराने

 की  चेष्टा  भी  की  थी  ,  लोकन  तब  तक  सरकार

 नही  बची  ।  इस  fad  यह  कोई  नहं  बात

 1970  से  ही  इस  पर  कार्य  शिया  जा  रहा
 ही  ।  1974-75 से  आसाम  सरकार  के  अधीन
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 होगी  जिसमें  लाखों  आदमी  काम  कर  |  उत्तर-पर्व का  जा
 ह  दु

 लेकिन  हता  कया  ही  कि  जा  अधिकारी  लाग  हमार  दश  के  वे  जा  oe  oe  ा  र

 हाते
 ह

 वे  अपने  यहां  के  लोगों  को  ला  कर...  उन  मे  शायद  इतनी  1८ र  शाक्त  नहों  ह*
 काम  मों  लगा  देते  हँ,  इधर  से  ले  जा  कर  कि  बाढ़  रोकने  के  लिए  और  दूसरी  चीजों

 लागों  की  पति  कर  लेते  ह.  आर  वहां  के...  के  लिए  ये  सारਂ  प्राजेक्टस  अपन  हाथ  मे

 जा  आदिवासी  लाग  ह,  वहां  के  जा  लॉकल  ले  सकें।  इसलिए उन्होंने
 केन्द्रीय

 सरकार

 लोग  हाँ,  वो  अपेक्षित  रह  जाते  हँ।
 डी...

 से  विनती  की  कि  यह  काम  उसकी  आर  से

 वी.  सी.  की  जो  योजना  भी,  उस  में  हम  ने...  हो।  आज  हमार  सामने  यह  बु हुम पुत्र  बा
 यही  देखा  कि  जा  डिस्प्लेस्ड  हए,  उन  हजारों  बिल  के  नाम  से  बिल  पेश  दिया.  गया  ह।

 लागों  को  आज  तक  नोकरी  नहीं  गिली  आर  उस  परी  हिस्से  के  लिए  इस  के  दुबारा  काम

 जा  बाहर  के  लांग  थे,  वे  ही  लाभान्वित  हो...  किया  जाने  वाला  हौ।

 ह

 गये  आर  इस  का  नतीजा  यह  हुआ  ही...  फि

 आज  जा  दामोदर  वैली  कार्पोरेशन के  लांग  बिल  का  दखने  पर  उस  मो  कछ  चीजो
 ह,  वे  आन्दोलन  कर  रहो  हाँ।  इसलिए  नजर  आती  हौ।  पहली  चीज  बाड़  की  रचना

 मरा  यह  कहना  ह  फि  इस  चीज  की  तरफ.  किसी।  यहां  पर  कहा  गया  हाँ  फि  बाड़ों

 आप  का  ध्यान  दना  चाहिए  फि  जो  वहां  के  की  रचना  अच्छो  लग  से  नहीं  की  गइ  si

 लोकल  वासी  ह,  इस  योजना  का  जब  लाग  |  |  बायाँ  की  रचना  योग्य  तरीके  की
 न

 होने
 के

 धकिया  जाए,  ता  उन  लागों  का  उस  मो  निया-  ....  कारण  जा  काम  हम  का  करना  ह  वहू  काम

 नत  करना  चाहिए  आर  खास  तार  से  माटि-  ....  अच्छी  तरह  से  नही  हााਂ  ।ल  की
 जा

 वासियों  को  इस  मे  प्राथमिकता दो  कर.  उन  क्ला
 4  ह  उसकी  सब  क्लासिक  सी,

 डी

 के  लिए  व्यवस्था  करनी  चाहिए।  और  इ  के  अन्दर  खास  तौर  प्र  बाडी.
 की

 रचना  का  जिक्र  किया  गधा  ही।  उस  की

 इन  दाब्दों  के  साथ  मौ  इस  बिल  का  समर्थन  सब
 ७० क्लाज सी में

 सी  मं  यह  कहा  गया  ह:

 करता  ह  (0९)  a  member  each  to  reorcs2nt
 respectively  the  Governments  of

 थ्री  शिवराज  at.  पाटिल  (लातूर):  उपा-  Assam,  Meghalaya,  Nagaland,  Mani-

 अध्यक्ष  महोदय,  में  आज  हिन्दी  मे  बाोलने  का  pur  and  Tripura  and  the  Administra-

 प्रयास  कर  रहा  हू
 tions  of  Arunachal  Pradesh  and  Mizo-

 ram,  and  the  North-Eastern  Council,
 constituted  under  section  3  of  the

 बुह्लापत्र  का  उद्गम  हिमाचल  से  हाता  ह  North-Eastern  Council  Act,  1971  to  be

 और  उस  से  मिलने  वाली  जा  सारी  नदियां  appointed  by  the  Centra]  Government.

 =  ’
 _उन  मों

 स  बहत  सारी
 नदियां  हिमा...  सब  कन्ाज  डी  आर

 इ
 मो  कहा  गण

 ह

 लय  के  पहाड़ी  इलाके  मे  से  हो  कर  बहती  हाँ
 a  द  ह

 आर  बहती  ,  ता  बहत  से  बहती
 )  a  member  each  to  represen

 #
 ny  साथ  न  साथ  न  बडी  respectively  the  Ministries  of  the  Cen-

 ह
 मिटटी  गी

 ह  द  tra]  Government  dealing  with  agri-
 मात्रा  मो  -  भी

 ह  यह  सब  हाने  culture,  irrigation,  finance,  power  end
 की  वजह  सो,  जिस  हिस्स  में  से  हा  कर  ये  transport  to  be  appointed  by  the  Cen-

 बहती  ह,  वहां  पर  बहत  बड़े  पैमाने  पर  tral  Government.

 बाढ़  भी  आती  ह  आर
 कि.)

 पर  खती  को
 (e)  a  member  each  to  represent

 नुकसान  हाता  ह  आर  गांवों  को  भी
 नुकसान  respectively  the  Central  water  Com-

 हौ  ।  यह  बात  सही  ही  fa  इन  नदियों  mission,  the  Central  Electricity  Autho-

 वजह  से  हराभरापन  नजर  आता  rity,  the  Geological  Survey  of  India,

 al  ह
 the  India  Meteorologica]  Department,

 बरसात
 हाती  ह

 ष
 to  be

 appointed
 by  the  Centra!

 Government.
 ह  ह  =  om,  र्थी  वह

 SL  लिए,  वहा  a

 ।

 कह

 ।  कर ni  a4

 की  खेती की

 की  रक्षा  के  बर  का  यह  हृदय  ह*।  इसी  के  बार  में

 जांय  आर  उन  मं  यहां  पर  अपने  विचार आयक्त करने व्यक्त  करने  के



 मनट  का  प्रतिनिधि  भी  वहां  पर  काम  करोगा

 लगा  कि  इस बाडां  मं  कड  कमी

 ही,  खामी  रह  गइ  ही  ता  उसका  दरुस्त

 करने  का  काम  भी  किेया  जा

 किस  प्रकार  का  काम  यह  थी  करने  जा  रहा

 होम्स  चीज  का  इस  दिल के  अन्दर

 इसकी  क्लाथ  12  मों  सब  क्लासिक  एक
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 wart  12(1)  मों  कहा  गया  g:—

 “Subject  to  the  other  provisions
 of  this  Act  ang  the  rules,  the  Board
 shall  carry  out  surveys  and  investi-

 gations  in  the  Brahmaputra  Valley
 and  prepare  a  Master  Plan  for  the
 control  of  floods  and  bank  erosion

 anq  improvement  of  drainage  in
 the  Brahmaputra  Valley:

 Provided  that  the  Board  may  pre-
 pare  the  Master  Plan  jn  parts  with
 reference  to  different  areas  of  the

 Brahamputrg  valley  or  with  refe-
 rence  to  different  matters  relating
 to  such  areag  and  may,  as  often  as

 it  considers  necessary  so  to  do,  re-
 vise  the  Master  Plan  or  any  part
 thereof.

 “In  preparing  the  Master  plan,
 the  Board  shall  have  regarg  to  the

 development  and  utilisation  of  the

 water  resources  of  the  Brahamputra

 Valley  for  jrrigation,  hydro  power,
 navigation  and  other  beneficial  pur-
 poses  and  shall,  as  far  as  possible,
 indicate  in  such  plan  the  works  and

 other  measures  which  may  _  be

 undertaken  for  such  development”.

 उसका  सरवे  आर  इनवेस्टिगेशन।  दोश

 अन्य  भागों  मों  डम  बनाने  आर  बृह्म पुत्र  बली

 में  डोम  बनाने  में  बहुत  ककी  ही  |  श्रहमपुत्र

 नदी  बहत  तेजी  से.  बहती +  अपने

 साथ  बहत  सी  सिल्ट  लाती  ही  ।  उसके

 बहाव  का  रोकने का  काम  इतना
 आसान

 नहीं ही।  अगर  पुरी  तरह  इनवेस्टिगेशन

 fad  बर्गर  को  काम  फिया  जायेगा,  तो

 उससे  ज्यादा  हानि  हो  सकती  ही  ।  बू हम पत्र

 वैली  मों  बहत  से  ‘म  आर  जलाशय  बनाये

 जा  सकते  हा,  (जिनका.  उपयोग  इर्रगशन

 कर  बिजली  के  उत्पादन  के  लिए  किया.  जा

 सकता F1  इसमें  यह  भी  कहा  गया  ही  फि
 नेविगेशन के  लिए  जो  कदम  उठाने जरूरी

 ह*,  वे  भी  उठाये  जायें  ।  लेकिन  इसके  लिए

 उ: ५  dy +  +h
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 बनाना  पड़ेगा.  आ  उस  पर  अमल  करना

 होगा ।

 आज  हमार  दोश  मों  यह  व्यवस्था  ही  फि

 दरिंगेशन  आर  पावर  की  प्रोजेक्ट्स  का  काम

 राज्य  सरकारों  के  दवारा  किया  जाता  ह  आर

 उसमें  केन्द्रीय  सरकार  का  हस्तक्षेप  कम  हाता
 ह  केन्द्रीय  सरकार  पैसा  आर  मालूमात  देती
 हौ,  लोकन  अधिकांश  काम  राज्य  सरकार  ही

 करती  हँ।  लेकिन  इस  मामले  में  विशेष  प्रकार

 की  पारॉस्थततयां-ऑ्थिक  पारिस्थिति और
 gears नदी  की  (विशेष  पारिस्थिति-हाने

 की  वजह  से  यह  काम  केन्द्रीय  सरकार  के  एक

 बार्ड  को  दिया  जा  रहा  हौ।  इसमें कहा  गया

 ही  कि  बांडी  की  सलाह  पर  बहूत  से  काम  राज्य
 सरकारों दवारा  किये  जायेंगे।  मगर  जैसा  कि

 मन  पहले  कहा  ही,  सब  से  अहम  काम
 इनवेस्टिगेशन  करने  आर  मास्टर.  प्लान

 बनाने का  ही  |

 जहां  तक  इस  बार्डी  की  पथिक  व्यवस्था

 का  सम्बन्ध  हौ,  सदन  में  कहा  गया  ह

 कि  इस  बिल  में  केवल  13  ads
 रुपये

 की  व्यवस्था की  गइ  ही, जो.  बिलकूल

 अपर्याप्त  ह  मां  समझता  ह.  फि  यह  गलत

 a)  इस  बिल  की  किसी  कलाज  मों  इस  रकम

 के  बार  मों  नहीं  कहा  गया  ही।  फिनैंशल

 aces  मों  कहा  गया  ही  कि  इस  साल  के

 लिए  13  ats  की  व्यवस्था  की  गइਂ  ह

 4  श  *  र  1  3

 आपका  कलार  4

 Clause  18  says:

 “The  Central  Government  may,
 after  due  appropriation  made  by

 Parliament  by  law  in  this  behalf,

 pay  to  the  Boarg  such  sums  of

 money  as  the  Central  Government

 may  consider  necessary.”

 यहां  पर  काभी भी.  नियन्त्रण नहीं  ह

 चाहिए  उतना  पैसा  आप  द.
 सकते

 Board  Bill  310

 Clause  19(1)  says:

 “There  shall  be  constituteg  g  Fund
 to  be  called  the  Brahmaputra  Board
 Fung  and  there  shall  be  credited
 thereto  the  sums  paid  to  the  Board
 by  the  Central  Government  or’  by
 any  State  Government  and  all  other
 sums  received  by  the  Board.”

 यह  भी  व्यवस्था  इस  के  अन्दर  की  गई  ह*

 आर  यह  व्यवस्था  होने  की  वजह  से  पैसे  का
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 एक  सवाल  यह  उठाया  गया  fa  जो  बार्ड

 बनेगा उस  के  (लिए  जमीन  जा  दनी  ह  वह
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 पर  उस  की  'य्दासस्वता निर्भर  नीति

 SHRIMATI  GEETA  MUKHERJEE

 (Panskura):  Sir,  I  support  the  broad

 contentions  made  by  our’  esteemed

 colleague,  Shri  Ravindra  Varma.  I

 consider  this  Bill  to  be  a  step  in  the

 right  direction,  but  absolutely  inade-

 quate.  Now,  as  far  as  ।  know,  this

 proposal  of  the  Board,  was  welcomed

 by  all  parties  in  Assam  including  the

 Government  party  and  the  opposition
 parties.  But  I  do  not  know  if  the

 elected  legislature  were  functioning  in

 Assam  at  the  moment  whether  they
 would  have  been  satisfied  with  this

 Bill.  whether  they  would  want  this

 half-hearted  Boarg  to  be  ‘formed;
 whether  their  idea  would  be  only  upto
 this.  I  have  grave  doubts  about  this.

 Why  I  am  saying  this  js.  Doubts  have

 already  been  raised  about  how  serious
 the  government  is  about  harnessing
 the  Brahmaputra.  I  need  not  go  jnto
 rhetoric  about  the  Brahmaputra.

 Everybody  know,  what  Brahmaputra
 means.  I  woulg  jike  to  refer  to  the
 fact  that  Brahmaputra  really  js  not  an
 ordinary  river  and  harnessing  Brah-

 maputra  really  is  very  very  difficult;
 and  it  requires  a  lot  of  money  and
 technical  know  how.  That  being  the

 case,  J  personally  feel  that  jf  harness.

 ing  the  Brahmaputra  becomes  the

 financial  responsibility  of  the  con-
 cerned  States  in  a  big  way  and  if  that
 becomes  a_  condition  precedent  it
 will  never  be  done.  This  is  my
 feeling.  So,  you  may  say  that  there
 are  provisions  here  ang  there  as  has
 been  just  now  referred  to  by  Shri

 Shivraj  Patil,  then  1  would  refer  to
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 the  statement  of  Object,  and  Reasons.
 Just  have  a  look  at  the  difference  of
 two  things—the  question  of  the  pro-
 ject  report  being  discusseg  and  the
 question  of  its  implementation  being
 discussed.  When  it  was  being  men-
 tioned  about  this  Master  Plan,  it  is
 said  like  this.  It  4  given  on  page  12,
 objects  and  Reasons  of  the  Bill.  1
 says,  “It  is,  therefore,  proposed  to
 provide  for  the  establishment  of  a
 Boarg  called  the  Brahmaputra  Board
 and  to  make  it  responsible  for  pre-
 paring  a  Master  Plan  of  flood  control
 in  the  Brahmaputra  Valley,  and  to
 prepare  detailed  project  reports  and
 estimates  of  schemes  and  _  standards
 and  specifications,  etc...”  This  is  as
 far  as  the  preparation  of  the  Master
 Plan  is  concerned.  No  Condition  is
 attached  here.  But  what  happens
 when  the  Master  Plan  is  prepared
 for  harnessing  the  Brahmaputra?  The
 most  important  thing  15  the  actual
 implementation.  When  we  come  to
 that,  you  see  how  it  is  described  here.
 On  page  12,  it  says,  “It  is  also  pro-
 posed  that  the  Board  would  under-
 take  construction,  operation  and  main-
 tenance  of  multi-purpose  projects,
 subject  to  the  condtion  that  the  State

 Governments  concerned  agree  to  the

 Sharing  of  cost  ang  maintenance  of
 the  project  in  the  proportion  indi-
 cated  by  the  Board.”  So,  in  this  case
 it  is  clearly  conditional.

 Let  us  imagine  that  pur  hon.  Min-

 ister  will  spend  Rs.  9  crores  this  year
 and  some  more  crore,  in  the  follow-

 ing  years  and  some  kind  of  a  Master

 Plan  will  be  prepared.  After  that,
 ‘if  those  State  Governments  who  have

 meagre  resources  cannot  give  an  im-

 portant  share  which  the  Board  may
 want  from  them,  then  the  whole  thing
 falls  through,  according  to  this  State-

 ment  of  Objects  and  Reasons;  and

 that  is  why  I  said  that  even  without

 going  in  for  rhetoric  on  the  Brahma.

 putra,  this  very  fact  must  be  men-

 tioned  that  the  Brahmaputra  is  such

 a  river  which  really  is  beyond  the

 means  of  not  only  Assam  State  but

 even  all  these  States  put  together.

 The  Brahmaputra,  if  harnessed,  sure-
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 ly  is  a  very  big  thing,  very  beneficial
 thing  for  our  country.  But  ।  don’t
 think  that  this  Bill  really  goes  to  that
 height  of  imagination,  really  wilj  help
 harnessing  the  Brahmaputra,  really
 gives  the  country  the  electricity  that
 it  badly  needs,  really  gives  the  coun-

 try  the  benefit  of  the  water  which  is
 there,  really  giving  the  country  the
 benefit  of  harnessing  Brahmaputra  in
 a  way  that  the  son,  Putra,  of  Brahma

 brings  blessing  to  the  people,  not
 curses.

 The  question  about  land  has  been
 raised.  I  am  not  an  expert.  1  am  a

 layman.  Even  then  we  have  some  ex-

 perience;  the  experience  of  the  com-
 mon  man  is  not  value  less  about  these

 projects.  Look  at  the  DVC.  It

 started  very  well.  Mr.  Pandey  should

 know;  people  in  our  area  081]  the

 Damodar  Valley  Corporation  Dobao-

 Vasao.  Corporation—that  means  a  cor-

 poration  which  is  drowning  us;  Mr.

 Pandey  should  be  knowing  that  the

 original  plan  of  DVC  did  not  have

 only  these  three  dams;  actually  there

 were  some  muvre  projected;  much  more

 land  was  to  come  in  for  four  more

 Confemplated  dams.  If  all  the  seven
 were  built  the  DVC’s  purpose  would
 have  been  served.  Since  that  was

 not  done,  with  all  the  silting,  ete.

 DVC  has  become  counter  productive
 instead  of  being  productive.  1978

 flood  was  due  to  that.  West  Bengal,

 particularly  the  area  from  which  I

 come  was  in  great  distress.  If  that  is

 the  case  with  Damodar,  what  wil]  be

 the  case  with  Brahmaputra  which  is
 far  more  powerful  and  whimsical?

 Along  with  the  preparation  of  the
 master  plan  immediately  if  an  ade-

 quate  level  implementation  ig  gua-
 ranteed,  if  it  is  not  left  to  this  and

 that,  to  thoce  who  have  very  little

 resouress,  it  will  help.  Their  cx0pera-
 tion  is  of  course  very  important.  They
 must  be  ;nvolveg  jin  it  and  must  have

 their  share  of  control.  But  their
 Financia]  responsibility  cannot  be  a

 condition  precedent  for  harnessing
 Brahmaputra.  That  is  why  J  say  that

 I  generally  agree  with  the  contention
 of  my  friend  Shri  Ravindra  Verma.

 314

 14



 315.0  Situation  arising  out

 I  have  one  or  two  points  to  make,

 though  they  may  not  be  strictly  rele-

 vant  to  this  and  I  think  the  Govern-

 ment  will  give  serious  thought  to  thig
 matter  and  not  take  jt  in  a  casual

 way,  This  is  a  special  request  to  the

 hon.  Minister  of.  Irrigation  not  to  do

 the  same  thing  with  the  master  plan
 that  has  been  worked  out  for  West

 Bengal,  particularly  in  my  area,  Ghe-

 tal  master  plan  ang  Tamluk  master

 plan.  He  should  move  quickly  and
 make  the  implementation  of  those

 master  plans  effective.

 15.29  hrs.

 DISCUSSION  RE.  SITUATION  ARIS-

 ING  OUT  OF  SPIRALLING  PRICES

 OF  AGRICULTURAL  INPUTS,

 ESPECIALLY  OF  FERTILIZERS

 MR,  DEPUTY-SPEAKER:  The

 House  will  now  take  up  discussion
 under  rule  193  on  the  situation  aris-

 ing  out  of  the  spiralling  prices  of

 agricultural  inputs,  especially  of  fer-

 tilizers  jn  the  country.
 ,

 15.30  hrs.

 [Supt  SOMNATH  CHATTERJEE  in  the

 st  भानक
 लाल  मंडल  (भाखरपुर):

 श्रीमान,  हाल  के  समय  मे  अपने  दोश  में

 एक  बहत  बड़ा.  आन्दोलन,  आम  लागों

 के  दवारा  ,  किसानों  के  दुबारा  चलाया  गया,

 कर्णाटक  राज्य  मों  चला,  खास  कर  उत्तरी

 कर्णाटक  में  |  जस  अंदर  धारवाड़,  बेल-

 गांव  ,  रबली,  रायचुर  आर  कछ  अन्य  [जिले

 चपेट  मों  आये। यह.  आन्दोलन इतना  उग्र  ,

 इतना  तीव  और  इतना  व्यापक बना  यद्यपि

 इस  की  चर्चा  कम  हू  लोकन  हाल  के  समय

 मे  जा  इतना  उग्र,  इतना  व्यापक  आर  इतना

 की  आ्टोन,  जा  स्पानटॉनियस  आन्दोलन

 AUGUST  6,  1980
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